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NOSES OF THE REGISTRY

ORDERS OF THE TRIBUNAL

-

ORDER DATED #5=0 5=2803,

Applicant, by filing this Original
applicatien umder sectien 19 ef the Administra-

tive Trisunals ACt,19385, seeks f@r a dircectien

te the Respéndents te cemminic«te the order of

appeintment as *taller' in laveur ef the

Applicant within a stipulated peried,

Heard ML.Khuntia,lzarned counsel
appearing fer the Applicant and Mr.B. msh,
Learned Additicnal standing Ceunsel appeariang

for the Res.ondents, ‘
A

AS it appears, this Institutien ef
Jawahar Navedaya vidyalayd net enly prevides
free-sducatien te the talented rursl s tudents,
sut alse provides them with hestel accemm@dgati@nj
feed,uniferms ,teilet items,eeading and feel
wear etc, and as it furtherf appears that
fer stiching ef the dresses/dressing materials,
for the students, epen tendels are veing nade

inviting applicatiens/quetatiens frem Aai ff{:z.

 nt tailerine firms/persennel with the appmval'

of the com_stent autherity ef the Institutien,
Applicant meing ene of such tenderer, having
queted the lowest rate, was asked te sti@k\
the students uniferm at the grescrieed rat;.
queted oy him, As such, it canuet be said
thet he waS appeinted as an empleyee ef the
institutien threugh any precess ef selection,
That-apart,ne materials have seen placed on

v Show

rec@®rad bi’ the WAEAE_.}_iCmntAth‘C he was auly

selected for the said pest, In the ceunter
it has @een specificaliy made Clear Chet th

is ne such gest exist in the Institutiep,
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In the said premises, we have ne

hesitatien te held that the appli cant has
ne lecus standi te meintain this 0,A, vefore
this Trisunal, This Original Applicatien

is,ac‘:@:rﬁingly. dismissed.N® cests,
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